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0.A.N0.1533/94, Date; 13.12,1994,

JUDGMENT

{ as per Hon'ble Sri R,Rangarajan, Member (Administrative) |

Heard Sri B.Narasimha Sarma, learnad counsel for the
applicant and Sri D.Francis Paul, learn:d Standing Counsel for

the respondents.

2, This OA was filed for the following reliefs:

(a) declare tne impugned proceszdings 0ffice Order
N0.59/1994 dt. 3.10.1%994 issued by 1st respondent
in so far as applicant is concerned as arbitrary,

illegal and without jurisdiction,

(b) direct the respondents to continue the applicant
in the payscale of Rs.1750/- i.e. prior to
issue of impugned proceedings Office Qrder No.,
59/1994, dt. 3.10.1994 with all conseguential

penefits including seniority and cther benefits.

3. 0A No.1441/94V§:;¥filed for similar.rélief by 6 app-
licants in that O;z?;s decided on 28.11.1994, The prayer in
this 0A is squarely coversd by thé decision of this Tribunal
in OA 1441/94. Hence, we see no reason to differ from the
judgment éiven in that 0a.

4. In view. of the pleadings and material on record,

we feel it is just and proper to dispose of this OA by the

following order: -

R-1 has to dispose of the representation of the

applicant dt. 2.12.1994 (Annexure-II) and also those obiections

raised in this 0A bv treatina the same as continuwation of. .

the above representation as agz2inst the impugned order dt.

3.10.1994 in accordance with law, TIf the applicant is going
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to be aggrieved by the order to be passed bf R-1 on
consideration of the said representation helis free to
move this Tribunal by way of aopllcatlon under sec.19

A of the Administrative Tribunals Act. The impugned order
Gt. 3.10,1994 is suspended till one week after the

date of communication of the order that is going to be
passed by R-1 on consideration of the aboveé representation
of the applicant. Of-course, if the order thét will be
passed by R-1 will be in favour of the appiicant, the
suspension can be treated as suspension till the date of

order that is going to be passed by Rel.

5, The 0A is orderdd accordingly at the admission stage
itself.
1 \"[f- & \‘\.-'-_'--._ v
{R.Rangarajan) ( V.Neeladri Rao) =~ —
Member (Admn. ) ~ Vice-Chairman § - -.__
Dated (? December, 1994. ' T
. . 97/‘4 ""'?.‘S 12w
Grh. : Deputy Registrar(J)cc
To '

l. The sr.bivisional Accounts Officer
S.C.Rly, Vijayawada.

2. The Genera Manager, S.C.Rly,
Railnilayam, Secunderabad.

3. One copy to Mr.B,Narasimha Sarma, Advocate, CAT.Hyd,

4. One copy to Mr.D.Francis Paul, SC for Rlys. CAT.Hyd.
5. One copy to Library CAT.Hyd.
6. One spare copy.
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